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TWE CHARTERED ACCOUNTANTS (AMENDMENT) 
19 

@ 'AC? z40 :d 1955, 

[21st October, 1955 ] 

rther to amend the Chartered Accountants Act, 1 6 ~ ~ .  , 

nacted by Parliament in the Sixth Year of the Repu'blic 
of India as follows:- 

Short title. 1. This Act may be called. the Chartered Accountants (Amend- 
ment) Act, 19'55. 

~~~~~l~~~~ 2. In section 4 of the Chartered Accountants Act, 1949, for clause XXXVIII 

of section 4. (v) of sub-section (I), the following clause shall be substituted, of 1949. 

namely : - 

"(I)) any person who has passed such other examination and 
completed such other training withouf India as is recog- 
nised by the Central Government or the Council as 

being equivalent to the examination and training pres- 
cribed for members of the Institute: 

Provided that in the case'of any person who is-not perma- 
nently residing in India, the Central Government, or the 
Council, as the case may be, may impose such further 
conditions as it may deem At;". 

STmL_DISPUTES_ - COMPANPIJS) 
DECISION- 

.. --.' --- 

ACJ NO. 41 OF 1955 

[ H . $ & ,  [21st October, 1955 ] 

A; Act to prbride for the modification of the decision of the 
Labour Appellate Tribunal, dated the 28th day of April, 
1954, in accordance with the recommendations of the Bank 
Award Commission and for giving effect to the award 
accordingly. - 

BE it engct'ed by Parliament in the Sixth Year of the Republic 
of India as follows : -- 

[ 
short 1 This Act may be called the Industrial Disputes (Bankipp, 

f Companies! Decision Act, 1955. 
i 
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8. En this Act, unless the context otherwise requires,- 

(a) "appellate decision" means the decision of the Labour 
Appellate Tribunal, dated the 28th day of April, 1954, in the 
matter of the appeals filed before it against the award of the 
All India Industrial Tribunal (Bank Disputes), Bombay; 

(b) "award" means the award of the All-India Industrial 
Tribunal (Bank Disputes), Bombay, constituted by theenotifica- 
tion of the Government of India in the Ministry of Labour No. 
S.R.O. 35, dated the 5th day of January, 1952; 

(c) "Bank Award Commission" means the person appointed 
by the Resolution of the Government of India in the Ministry 
of Labour No. LR. 100(9)/55, dated the 25th day of February, 
1955, to enquire into and report upon the terms of reference 
specified in the Resolution of the Government of India in the 
Ministry of Labour No. LR., 100(56)/54, dated the 17th d m  of 
September, 1954; J 

(d) "modification order" means the order of the Govern- 
ment of India in the Ministry of Labour No. S.R.O. 2732, dated 
the 24th day of August, 1954, modifying the appellate decision 
under section 15 of the Industrial Disputes (Appellate Tribu- 
nal) Act, 1950. 

3. The appellate decision shall have effect as if the modifications Appellate 
recommended in Chapter XI of the Report of the Bank Award Corn- ~~~~~~e~ 
mission, dated the 25th day of July, 1955, had actually been made subject to 
therein, and the appellate decision as so modified shall be the 
decision of the Appellate Tribunal within the meaning of the recommend- 

ed by he XLVIII of Industrial Disputes (Appellate Tribunal) Act, 1950, and the award Bank Award 
1950. shall have effect accordingly. Commiesion. 

- 

XIV of 4. Notwithstanding anything contained in the Industrial Disputes Duration of 
J X L ~ ~ I I  947. of Act, 1947, or the Industrial Disputes (Appellate Tribunal) Act, 1950, the award. 
1950. the award as now modified by the decision of the Appellate Tribunal 

)in the manner referred to in section 3 shall remain, in force until the 
--. -. -- 

! 31st day of March, 1959. 

5. The provisions of the modification order shall not have, and Modification 
shall be deemed never to have had, any force or effect except in so $d$ef,haw 
far as any of such provisions has become incorporated in the award except in 
by reason of the provisions contained in section 3. certain cases. 

6. (1) If in the opinion of the Central Government any difficulty power to 

or doubt has arisen as to the interpretation of any provision of $$g: dififi- 
the award as now modified by the decision of the Appel- 
late Tribunal in the manner referred to in section 3, it shall refer 
for decision the matter in respect of which such diffi&lty or doubt 
has arisen to a single member of the Labour Appellate Tribunal 

XLVIII of constituted under the Tndustrial Disputes (Appellate Tribunal) Act, 
I9 50- 



Prize &nnpetitioras 

1950, or to such Industrial Tribunal constituted under the Industrial XIV of 

Disputes Act, 1947, as it may, by notification in the Oflicial Gazette, Ig4" 
~pecify in this behalf., , 

(2) The tribunal to which such matter is referred shall, after 
giving the parties a reasonable opportunity of being heard, decide 
such matter and its decision shall be final and binding on all such 
parties. 

i,; 
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THE PRIZE $OMPETITIONS ACT, 1955 
P 

. . I  . .  ARRANGE ENT OF, SECTIONS k. . 
SECTIONS B / 

\ ,  

1. Short title, extent 

. . 2. Definitions. 
. ! .  

3. Interpretation. !I 

. . 4. Prohibition of prize cornbetitions where the prize offered . , ., 

exceedsone thousand i u k e i  a month. 

5. Licensing of prize compet%ons where the prize offered 
does not exceed one thousakd rupees a month. 

6. Licences for prize competiti 

7. Promoters of prize competiti counts and sub- 
mit the' same to the licens 

8. Power to cancel or suspend li 

9. Penalty for promoting or co any prize competi- 
tion in contravention of the ns of sections 4 -  and 
5. 

10. Penalty for failure to keep and subpi t  accounts. 
", 11. Penalty for other offences in conneyon with prize com- 

petitions. 

12. Offences by Corporations. \\ a 
13. Power of licensing authority to call f .nspect ac- 

counts and .documents. 

14. Power of entry and search. 

15. Forfeiture of newspapers and 
prize competitions. 

16. Appeals. \ 
17. Licensing authority and other officers to be 

vants. 
\ 


